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1179 Penal

Tie CHAIRMAN explained the
reason of tho di-tinetion to be that,
under  Section 18, it any one of
several persons conjointly committing
dacoity, committed n murder, every
one of those persons was liable to pun-
ighment ; whereas Scction 19 related
to a particular offender.

The Sections were ultimately passed
after the substitution of seven years
for five years in Section 20,

Sections 21 to 24 were passed as
they stood.

Section 25 was passed a’t-r a verbal
amendment.

Section 26 (relating to the dishonest
misappropriation of property in the
possesson of a deceased person at the
time of his death) was passed after
the addition, on the Motion of the
Chairman  of a provision rendering
misappropriation by a clerk or servant
employed by the deceased at the time
of his death, punishable with imprison-
ment for seven years, instead of for
three years, as provided by the Scction
in respect of other offenders.

Section 27  (delining  criminal
breach of trast) was passed after
the addition of the following iilustra-
tion :—

“ A, a carrier, is entrusted with property
to be carried by land or by water, A dis-
honestly misapproprintes  the property. A
has committed eriminal broach of trust.”

Section 28 way passed as it stood.

Tug CHAIRMAN moved the in-
troduction of the followir g new See-
tion after Section 23 :-—

“ Whoever being entrusted with property
as a cavrvier, wharfinger, or warchonse keoper,
commity criminal breach of trast in respect
of such property, shall be punished with im-
prisonment of either deseription for u term
which may extend to geven ycars, and shall
also be linble to fine.”

Agreed to.

Section 29 (relating to  criminal
breach of trnst by a clevk or servant)
was passed after tho substitution of
seven years for five years as the term
of iwprisonment,

Section 30 was passed as it stood.

The consideration of the Code was
then postponed, and the Council re-
sumcd its sitting,
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The Section was passed after the
substitution of seven years for three
years, on the Motion of the Chairman,
and with the understanding that an
alteration should be made in the Crde
of Crimmal Procednre, giving Magis-
trates jurisdiction over the offence in
eortain’ cases, and empowering then to
commit to the Sessions cases exceeding

their jurisdictie-n.
Sections 42 and 43 were passed as

they stood.

Section 44 was passed after the
substitution of three years for ¢two
yeurs, ns the term of imprissnment for
the fraudulent exeention of a deed of
transfer containing o false statement of
consideration.

Sections 45 to 57 were passed as
they stood. . )

Secti. ps 58 and 59 were passed after
verbal amendments.

Mg 8SCONCE moved the introduc-
tion of the following new Section after

8ection 59 1—

“ Whoever intentianally rans any vessel
aground or ashore, intending to conunit theft
of any property comtained therein, or to dis-
honesily misnpproprinte any such property,
st be puniskitd with finprisonment of vither
description, for a term which may extend to
ten yeurs, and shall al~o be liabte to- fine.”

Apgreed to.
Section 60 was passed after an

Buendnrent.
Section 61 defined Criminal Tres-

Pass,
Bin CHARLES JACKSON referred
to the Intter pnrt of the definition,
Which provided that whoever * having
lawfulty entered into or upon such
Property uniawfully remains there witiy
such jntent, is said to commit Criminal
espa-s8.””  lle thought thesc words
msther wide. A person might visig
another in his houso ; the owner of the
house might be guilty of some grows
misconduct, which might provoke the
¥isitor to say something; and upon
¢ing desired to quit the houwse, he
would be linbls to be charged with
Crrnninu.l ‘Lrespass.
Tus CHAIRMAN said, a beggar
might walk into a house and, if
¢ suw u {ady theref
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lenve the louse, unless 8he gave him
some money. 'This was one of the
cases Tor which the definition referred
to was intended to provide. .

Stk CHARLES JACKSON ad-
mitted that there were some cades
which the dcfinition would very pro-
perly reach. Ilis object was wercly
to prevent its extending to other cases
like the one to which he had alluded.

T'he Section was ultimately passed
after o verbal amendment.

Scetion 62 (defining  house-tres-
pass) was passed after the oimission of
Explanation 2, which was cousidered
unnecessary.

Scctions 68 and 64 (severally de-
fining lurkirg house trespass, and
larking house trespass by night) were
pussed after a similar amendment.

SBeetion 65 (defining house-break-
ing) was passed as originally printed,
with verbal sinendments in the Expla-
nation and Illustrations.

Section 66 was passed as it stood.

Section 67 was passed after the
substitution of three months for one
month a8 the term  of imprisonment
for criminal tresjass. '

Scetion 68 wasg pussed as it stood.

Sections 69 and 70 were passed aftor
amendments,

Seetion 71 (relating to house tres-
pass in view to the commission of an
offence punishable with imprisonment)
was passed after o similnr amendment,
and with the addition of the following

words : — :
¢ anct if the offence Intended to ho com-

mitted is theft, the tern of ituprisonment may
bo extended to soven years.”

Section 72 (relating to house-tres-
pnss, after preparation made for eanusing
hurt to any jerson) was passed after
the substitution of seven for three
years as the term  of imprisonmens

Section 73 wus passed as it stood,

Section 74 (relating to Jurking
houre tiespass or house-breaking in
view to the commission of an offence
punishable with imprisonment) wus
passed atter corresponding amendments
to those mude in Section 71, the term
of extended imprisoumeut being

might retuse to | fized ut ton yoars
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Section 73 was passed after the sub-

stitution of ten for five years as the

term of imprisonment for lurking
.house trespass or house-breaking after
preparation made for causing hurt to
any person.

Section 76 was passed as it stood.
Bection 77 (relating to lurking
house trespass or house-breaking in
view to the ¢ mmission of au oflence
punishable with imprisonment) was
passed after corresponding amendments
to those made in Sections 71 and 74,
the fterm of extended imprisonment
being fixed at fourteen years.

Tue CHHAIRMAN, with the per-
mirsion of the Council, went back
to Section 14 (relating to robbery)
and proposed the addition of the {fol-
lowing words :—

“and if the robbery be committed on the
highway, between sunset and sunrise, the
imprisonment may be extended to fourtven
years,” .

Agreed to.

Section 78 was passed after the rub-
stitution of fourteen for seven years’
imprisoument for lurking house tres-
pass or house-breaking after preparation
made for causing hurt to any person,

Section 79 was passed as it stood,

Tur CHATRMAN moved the intro-
duction of the following new Section
after Section 79 :—

“ If at the time of the committing of lurk-
ing house trespass by night or house-bronk-
ing by night, any person guilty of such offence
shall voluntarily cause or attempt to cause
death or grievous hurt to any person, overy
person jointly concerned in committing such
Jurking house trespuss by night or honse
lurking by night, shall be punished with trans-
portation for lifo,or with imprisonmont of either
desoription, for a term which may extend to
ten yoars, and shall algo be liable to fine.”

Agreed to.

Suctivns 80 and 81 were passed as
they stood.

The consideration of tho Bill was
then postponed, and the Council
re-umed its sitting.

The Council adjourned at 10 o'clock
on the Motion of Mr. Ilarington,
till to morrow morning, at 7 o’cluck.,
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